
     

 

      

       

          

    

        

     

      

      

     
      

  

      
        

      

       
      

      
  

            

     

   

   

  

           

          

         

        

 



        

           

           

         

           

          

            

          

        

            

         

            

          

             

     

        

           

       

        

        

     

         

  

  

           

           



           

    

         

         

      

        

       

       

       

       

  

           

         

         

        

             

            

               

           

              

           

           

         

         

          

        

      

   



               

             

            

                

            

             

         

               

            

          

           

             

       

              

            

            

           

           

             

              

         

                

               

           

   

             

           

           

   



           

   

            

            

          

            

           

              

       

            

              

             

            

             

              

       

              

             

            

           

                

            

 

             

            

         

            

   



            

             

              

               

             

       

             

             

 

             

            

             

          

          

             

            

           

               

             

             

         

            

          

          

             

            

               

  



Unsecured Creditors, which are due and payable, having outstanding balance of Rs.

5,00,000/- and above as on 28th February 2017 as required under section 230(3) of

the Companies Act2013 with a direction that they may submit their representations, if

any, to the Tribunal and copy of such representations shall simultaneously be served

upon Applicant Company.

l6.That the Applicant Company is directed to serve notices along with copy of scheme

upon:- (i) concerned Income Tax Authority within whose jurisdiction the Applicant

Company's assessments are made, (ii) the Central Government through the office of

Regional Director, Western region, Mumbai, (iii) to Securities and Exchange Board of

India (iv) BSE Limited (v) National Stock Exchange of India Limited (vi) Registrar of

Companies, Mumbai and (vii) Ministry of Information and Broadcasting with an

intimation that they may, if they so wish, submit their representations, if any, within a

period of thirty days from the date of receipt of such notice with the Tribunal with

copy of such representations simultaneously served upon the Applicant Compony,

failing which, it shall be presumed that the authorities have no representations to

make on the proposed arangement embodied in the Scheme.

17. That the Applicant Company is directed to file affidavit of service in the Registry

proving dispatch of notices upon shareholders, creditors, publication of notices in

newspapers and the Regulatory authorities as stated in clause 16 above.

B.S.V. Prakash (Judicial)

V. Nallasenapathy, Member (Technical)
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